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Mr. Ashok

Annexure - A  
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CERTIFIED TRUE COPY OF RESOLUTION PASSED AT THE MEETING OF BOARD 

OF DIRCTORS OF THE COMPANY HELD ON MONDAY, THE 27TH DAY OF 

JANUARY, 2025 AT L-11-A, MAX TOWERS, SECTOR 16B, NOIDA 201301 AT 05:30 PM 

THROUGH VIDEO CONFERENCING 

Authority to Mr. Yogesh Gupta  

“RESOLVED THAT the Board of Directors of Detox India Private Limited (“Company”) do 

hereby authorize Mr. Yogesh Gupta, authorized representative to sign all papers, reply, 

applications, plaints, petitions, appeals, writs, vakalatnama, affidavits and all other documents as 

may be required from time to time to be filed before the appropriate Courts, Authorities, Tribunals, 

Appellate Forums in connection with any legal proceedings arising out of or in relation to the 

proceedings involving the Company before the Hon’ble National Green Tribunal, Western Zone 

Bench, Pune in the matter of Original Application No. 4 of 2025 to represent the Company and 

appear in all matters as may be considered necessary and expedient from time to time.” 

  

“RESOLVED FURTHER THAT Mr. Yogesh Gupta, authorized representative be and is hereby 

authorized to give evidence on behalf of the Company and to sign and execute statements, 

affidavits, claims, appeals, writs, replies, revision, counters, objections, applications, documents, 

vakalatnama as may be necessary for appointing advocate(s) / certifying documents and to do all 

such acts, deeds and things as may be required in this behalf.” 

 

//CERTIFIED TRUE COPY// 

For Detox India Private Limited 

 

 

 

Krishna Murari Prasad Singh    

Director    

DIN 06511607  
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Saurabh Batra

From: Saurabh Batra
Sent: 30 January 2025 17:11
To: membersecretarygpcb@gmail.com; ms-gpcb@gujarat.gov.in; ccb.cpcb@nic.in; 

secfed@gujarat.gov.in; collector-bha@gujarat.gov.in; maulik@nanavatico.com
Cc: Anindita Roy Chowdhury; Vatsala Rai; Sohom Sarkar; National Green Tribunal Pune
Subject: O.A. No. 4 of 2025 (WZ) | Earlier O.A. No. 1384 of 2024 (PB) | NGT, Pune

Importance: High

TrackingTracking: Recipient Delivery

membersecretarygpcb@gmail.com

ms-gpcb@gujarat.gov.in

ccb.cpcb@nic.in

secfed@gujarat.gov.in

collector-bha@gujarat.gov.in

maulik@nanavatico.com

Anindita Roy Chowdhury Delivered: 30-01-2025 17:11

Vatsala Rai Delivered: 30-01-2025 17:11

Sohom Sarkar Delivered: 30-01-2025 17:11

National Green Tribunal Pune

Dear Madam/Sir, 
 
We are concerned for Detox India Pvt. Ltd., i.e. the Respondent No. 5 in the captioned matter. Please access 
the affidavit being filed on behalf of the Respondent No. 5 from the following link, as and by way of advance 
service upon you. 
 
https://azb.sharefile.com/d-s5494f9b6d4204b6898d455ea30b8b302 
 
Kindly acknowledge the receipt of the same. 
 
Regards, 
Saurabh Batra 
AZB & PARTNERS 
 

 

Plot No. A-8 | Sector-4 | Noida 201301 | National Capital Region Delhi 
Tel: + 91 120 417 9999 | + 91 120 692 3700 | Fax: + 91 120 417 9900 | www.azbpartners.com 

please consider the environment before printing this e-mail 

CONFIDENTIALITY CAUTION 
This communication (including any accompanying documents) is intended only for the use of the addressee(s) and contains information that is PRIVILEGED AND CONFIDENTIAL. Unauthorized reading, 
dissemination, distribution or copying of this communication is prohibited. If you have received this communication in error, please notify us immediately by telephone (91-120) 4179999 or email at 
delhi@azbpartners.com  and promptly destroy the original communication. Thank you for your cooperation. Communicating through email is not secure and capable of interception, corruption and delays and 
anyone communicating with AZB & PARTNERS by email accepts the risks involved and their consequences. 
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